IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD ENCH

AT HYDERABAD
L
A

0.A. .B69/94. Dt. of Decision : 27.7.94.

Mr. G. Mohammag .. Applicanty
s

1. The Supdt. of Past Dffices,
Kurpool Divi sion, Kurnool.

2. The Supdt. of Post Offices,
Nandyal Oivision, Nandyal.

1 Tbha.Rostmagy s feneral.bd. g,

4, The Director General,
Dept. of Posts,
Dak Bhavan, Sansad Marg, -
New Delhi - 110 001. .» Responden ts,

" Counsel for the Applicant : Mr. Krishna Devan

Counssl for. the Respondents:Mr. K. Bhaskaba‘RaB,Addl.CGSC._

CORAmM: , :
THE HON'BLE SHRI JUSTICE V.NEELADRI RAO : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)
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0.,A.N0.869/94,

Date: 357 Rh \S\q W .

JUDGCMEZNT

I as per Hon'ble Sri R.Rangarajan, Member(Administrative) I

Heard Sri Krishna Devan, learned Counsel for the
applicant and Sri K.Bhaskar Rao, .learned Standing Counsel.

for the respondents.

2. In this application dt. 18,7.1994 filed under sec,19
of the Administrative Tribunals Act, 1985, the applicant who
was a Reserve Trained Pool Postal Assistant (R.T.P.P.A.) in

Naﬁdyal Division,prayed for a declaration that he is entitled
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St el 2Tl Tromaam ndEk A wobkase arvmicrahle

Sp regular Postal Assistants between the period from 16,12,1982
to 16.9.1988 and for a further direction to pay the arrears of
bonus to which the applicant is eligible within three months

from the date of receipt of this order.

3. The applicant herein joined as R,T.P.P.A., on 16,12,1982
and served in that Eapacity tiil 16.9.1988., He was appointed '
as regular Postal Assistant with effect from 17.9.1988, It is
stated that he was selected after tough'competitiﬁn‘and per=
formed the duties guantitatively and qualitativelylthe woTk

as that of regulér Postal Assistants whenever he was engéged'
intermittently against the vacancies of regular Postal hssis
tangé. By dégying him the benefit of Productivity Linked |
Bonus during the period from 1982 to 1988 when he worked as

R.T.P.P.A, allowed by the D.G.,Department of Posts by letter

. dt, 5.10.1988, he has been subjected to hostile discrimination

in violation of Articles 14 & 16 of the Constitution. Hence,

this O.A. has been filed with the above prayer.

4, $ri Krishna Devan, learned Counsel for the applicant

has drawn our attention to a Judgment of the Zrnakulam Bench
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1., The Superintendent of Post Dffices, Kurnool Division,

2.

The

The

Kurngol,

‘Superintendent of Post-Offices, Nandyal Division,

Nandyal,

Postmaster General, Andhra Pradesh, Socuthern Region,
Kurncol=5, '

The Director General, Department of Posts,lxak Bhavan,
Sansad Marg, New Delhi-110 001,
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One’
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copy. toir.Xrishna.Devan, Mdvocate, CAT,Hyderabad,
copy to Mr, X,Bhaskara Rao, addl,GSC,CAT,Hyd,
copy to Libarary,CAT,Hyd,
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in 0,A.N0.171/89 dt. 18.6,19%0, The apﬁliCants therein were
also similérly situ;ted as,the.applicant herein. The 0.A.
N0.171/89 on the file of Ernakulam Bench was decided based
on the decision in O.A.No.612/89 on the file of the same
 Bench. " The ratié in that judgment was that no distinction
can_be made between an R,T.P.worker and a Casual Labourer
in granting préductivizy linked banﬁs. If was further held
in that Q.A.:that‘R.T.P.candidates like Casual, Labourers are
entitled to productivity linked bonus if they have put in
240 days of service each, year ending 31st March for three
years or more. It was further held.in that 0.2, that amount
of productivity linkéd bonus would be based on their average
monthly emoluments determined by dividing the total emoluments
for each accouhting year of eligibility by lé and subject to

cther conditions prescribed from time to time.

5. Similar order was also passed by this Tribunal in
0.A.No.458/94 dt. 28.4.1994 where the applicants were
siﬁilarlf placed to that of the applicants in‘O.A.No.l71/89.
As the applicant herein is in the same situation as app%icants
in 0.A.N0,.171/89 decided by the Ernakulam Bench and in O,A.No,
458/94 of this Bench, we see no reason in not extending the

same benefilt to the applicant in this 0.A, also,

6. ~ In the result this application is allowed with a
difection to the respondents to grant to the applicant the
sSame bénefit as granted by the Ernakulam Bench and this

Bench of the Tribunal in the aforestated cases, The above
direction shouid be completed Qithin a period of three months

from the date of communication of this order.

7. The O.A. is ordered accordingly at the admission

stage itself, No costs.\\

- N = B9 N

(R.Rangarajan) K (V.Neeladri Rao) . {
‘“\ Member {(Admn.) ' vhce Chairman
e ' Dated ‘l]iE&uly, 1994,
- | Vel
‘ ‘ 257 Feq
Grh. ‘ ‘ . DY-Registrar(Jual)

L

i) . ' .
[ ‘ v *
‘ | et
y . .




SHR
of /%f

TYPEL BY thnEu BY

: COMPAREBfSY AP ROVED BY

e,

IN TiE «CL TPRAL ADHTIIIS TRATIVE TRIBUNAL

HYDER2ABAL BEYCH AT HYLERAB:D

Tid MOW'BLL MR.JUSTICE V.MEEL?DRI RAO

VICE=CHAIRMAN

THE HOE'SLE AR R RANGARAJZ S &

DxI‘JI.L,. 7 7

ORBERATUDGMERT

%—N@-.%UA.NO.

-
Yy

v.Pol\JU “-3\4\

. D.ado. &57/67

LT.a.N0

Admitted angd Inte

rim directions
Issuéqd, :

Al low

Dlsoosed of W1th dlI@Ct’OHSLa’//’M//;

Dvm






